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[8hri Vasant Sathe]

that you would allow discussion
in some other form I would
hke to state that notice also
haz been given by me under Rule
183  If you allow a discussion, mote
Members than in Calling Attention
will be able to paiticipate That will
satisfy u- So, 11 15 within your
powers So, why don't you allow?
I think the Piime Minste; will have
no objection to a one hour diseussion
at the e1d of the day on Bihar situa-
tion and that can be allowed under
Rule 193--not only the discussion on
Bihar, but ‘he general explosive
situation in Banaiag Hindu Univer-
sity and Algarn Umiveruty Why
don't we discuss 1t? Let members
from the other wide also participate
in ;t Because 1n a Calhing Atten-
tion the nameg of only one or two
Members will come 1n the ballot and
they will get a chance, whie the
other Members will not get a chance.
I would suggest that a better alter-
native 15 that you allow a motion
under rule 193 VYou have got the
discretion

MR SPEAKER 1 will not deride
on the subject now I will consider
the subject

SHRI SAUGATA ROY Sir, we
g've no ice of motions on various
subject: and we appeal to you What
else can we do” You have to pro-
tect our interests

12.06 hrs.

RE COVERAGE OF PROCEEDINGS
OF THE HOUSE IN AIR
BROADCASTS
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MR SPEAKER 1 may tell you
that [ have already writlen to Sama-
tha; about the inadequacy of cove-
rage. I shall also write to the
Mimister concerned.
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MR, SPEAKER: I have already
mentioned it.

SHR] B. P. MANDAL (Madhe-
pura): So far ag the news: media is
concerned, 1t is functioning like 1n
the emergency days. It mentions
only the names of the Ministers and
omits to mention the names of the
Members who participa’ed in the
debate Thi 15 very bad. This should
be looked into.

12.08 hrs.

PAPERS LAID ON THE TABLE

CERTIFIED ANNUAL ACCOUNTS OF

AlIIMS ror 1976-77 AND PREVENTION

oF Fuop ADULTERATION (SECOND
AMENDMENT) RuLEs, 1078

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): I beg
to lay on the Table:—

(1) A copy of the Certified
Annuual Accounts (Hindi and En-
glish versions) of the All India
Institute of Medical Sciences, New
Delhi, for the year 1976-77, under
sub-gecrtion (4) of section 18 of the
All India Institute of Medical
Sciences Act, 1956. [Placed in
Library., See No. LT-1803/78].

(2) A copy of the Prevention of
Food Aulteration (Second Amend-
ment) Rules, 1978, (Hindi and En-
Blish versions) published in Noti-
fication No. G.S.R. T0(E) in Gazette
of India dated the 8th February,
1978, under sub-section (2) of sec-
tion 23 of the Prevention of Food
Adulteration Act, 1954, [Placed in
Library. See No. LT-1804/78].

NOTIFICATIONg UNDER CENTRAL Ex-.
cise Rures, 1844 awp Customs
Acr, 1962

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:—

(1) A copy of Notification No.
81/78-CE (Hindi and English ver-
sions) published in Gazeite of India
dated the 15th March, 1978, i
under the Central Excise Rules,
1844 together with an explanatory
memorandum, [Placed in Library.
See No. LT-1818/78].

(2) A copy of Notification No.
65-Customs (Hindi and English
versiong) publisheq in Gazette of
India dated the 18th March, 1978
under section 158 of the Customs
Act, 1962 together with an explana-
tory memorandum. [Placed in
Labrary, See No. LT-1818/78].

12,09 hrs.

RE. CALLING ATTENTION
NOTICES (PROCEDURE)

MR. SPEAKER: Now the Calling.
Attention, Mr. Kamath,

SHR] SAUGATA ROY (Barrack-
pore): Sir, before you call Mr.
Kamath, I want to raise a point ebout
procedure relating to Calling Atten-
tion. Under rule 197(5), all the
notices, Calling Attention Notices,
~hich have not been taken up at the
sitting for which they have been
given shall lapse at the end of the
sitting. unless the Speaker hag ad-
mitted any of them for a subsequent
sitting. I have already written to
you, and spoken to you also, that
this is a procedure which has proved
not in the interests of the Members
in the sense that when a Member has
given notice of a Calling Attention,
it it is rejected for that day, end if
on the same subject you are accept-



